
IN THE CT}W. AINISTPATIVE TPII3UNAL 
CUTTACK 3EN-i :(:;tJTTACK. 

OPIGINAL APPLICATION NO. 333 OF 1993. 

Cuttack this the 7th day of January, 1999. 

shri Hrusjkesh Jena. 	.... 	 Applicant. 

-ye rsus-. 

Union of India & Others. 	.... 	 Respondents. 

( FOR INSTRUcTIONS 
p 

thether it be referred to the reporters or not?"5f'.4,) 
Whether it be circulated to all the Benches of the 
Central Administrative Tribunal or not7 	- 

I 	- 	 JIM t\ KIl1.1 ft 
(G.NARsIMHAM) 	 (bMif'so'2 
M13ER(JUDI 	L) 	 VICE-CHA9121 tlr? 



CENT PL ADMINI STRATI yE T RI JNAL 
CUTTACK BENCH: cUTTCN. 

ORINAS APPLICATION NO. 333 OF 19. 

CUTTACK, this the 7th day of JANIJARY,1999. 

t' n 0 A M. 

THE HONOURABLE MR. 3U9NTH SOM, VICE-HAI PMAN. 
AND 

THE 11ONOUPA3LE MR. G. NARASI1-Vv1,111E13ER(JUDICIAL), 

Shri iirusikesh Jena, aged abit 21 years, 
son of Manrnath Jena, Vill./po:Bancho, 
Via:kirpur,Dist.Keonjhar. 	 ... 	APPLICANT. 

By lecial practitioner ; Mr. P. K.Mish ra, Advocate. 

- wrsus- 

Union of India represented by its 
Chief postmaster o2neral(orissa Circle), 
At/PO: Bhubane siar, Dist. 1<hurda-751001. 

superintendent of post offices, 
ieonjhar Division, At/po:Keonjhargarh, 
Dist.Keonjhar-758001. 	 ••. 	RESPONDENTS. 

By legal practitioner ; iir.znup Kumar Bose,learned 
Senior standing Conse1 (Central). 

. ......... 

MR. SOMNPH SOCE-iAIRi: 

In this Original Application under section 19 

of the Administrative Tribunals ACt,15, the Applicant 

has prayed for a direction to the superintendent of 

Post Offices, Feonhar Division (Respondent No.2) for 

considering his case for the post of Extra Departmental 
\ ' 

Branch Post Master, Bancho Post Office in Keonjhar postal 

Division. 

2. 	Facts of this case, according to the Applicant 
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are that he has all the qualifications for being 

appointed to the Post of Extra Departmental Branch 

post iaster. For filling up of the post of Extra 

Departrrntal Branch post Haste r, Bancho post Office in 

Ke onjhar Postal Divis ion, the Departmental Autiiorities 

have called for names from the Employment Exchange. In 

response to which, the Employment Exchange Officer, 

forwarded certaia names to the Departmental Authorities. 

Even thaigh, the applicant had registered his name in 

the Employment Exchange,his name was not forwarded. 

He had also made an application,directly, to the ReS. 

No.2 on 25/5/93 but he appreherds that his candidate 

will not be considered and that his ha, he has cane up 

in this application with the prayer referred to earlier. 

HE has submitted that restricting the selection only for 

the candidates sponsored oy the Employment Exchange,is 

violative of Lrticle 14 and 16 of the Constitution of 

I nd i a. 

3. 	Respondents, in their cinter,have pointed out 

that the vacancy ui the post of Extra Departmental Branch 

post Master,BdnChO Branch postOffice came abit because 

the existing iccumbent was put off duty being involved 

in a Departmental proceeding.The employment Exchange 

Officer was asked to sponsor names for the above post. 

Employment Exchange Officer,sponsored eight names who 

were asked to file detailed application with necessary 

c1umentation.Out of eight candidates, six candidates 

submitted t1ir applications but all these applications 
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were rejected as none of them sunitted all the required 

duments.As all the narics sponsored by the Employment 

Exchange were rejected, Respondent No.2 issued a Public 

Advertisercent on 24-3-1998 inviting applications in the 

prescribed form on or before 16-4-1998.11-1 response to 

this public notifiction, nine applications have been 

received. Respondents have pointed out that the applicant 

did not submit his application within the last date and 

therefore, his candidatar can not be ccnsidered.In this 

case, we find that a public notification was issued at 

Annexure-p72 in which it has been mentioned that 

applications must be received on or before lL4-19. 

Applicant,on his 	admission, filed his application on 

25-5-19 6 by a regi ste red letter which is at An nexu re— 4. 

As the Departmental zuthorities called for applications 

from the ger ral public by a Certain date and within the 

last date, the applicant did not sunit his application, 

he has no right to claim that his candidae shaild be 

considered.This prayer of the applicant, is, therefor, held 

to be without any rierit and rejected. 

4. 	 AS regards his submission that Consideration 

should not oe confined to the names sponsored by the 

Employment Exchange, this point is no longer valid because 

inthe counter, Departmental Authorities have indicated 

that they have rejected all the names sponsored by the 

Employment Exchange and again issued public notification. 
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5. 	 In vies of the above,we hold that the 

applicant has not been aole to make ait any case for 

the relief clained by him in this original Application. 

in the result, therefore, the original Application 

is dismissed but in the circumstances, there wild be 

no oLder as b costs. 

- ,--' 

(G. NARASIt"FIAM) 
MEM3ER(JUDICIAL) 

— 0AH AS "- , 
VICE-aiATW ~7~ 

 


